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CENIRAL,™ ADMINISTRATIVZ IRI BUNAL
. MUMBAL BENGH 3 MUMBAI'

R,P.No.s 41 of 2002,
(Arising out of O.AJNo,. 884/2001)

(Patna, this Thursday, the 5th Day of December 2002) .
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Hon'ble Mr, Justice B.N.Singh Neelam, Vice-Chairman.

- o -y

Shri Xam Pal Singh, residing at Sai Mahima Apartments, 3rd
Floor, Navghar Road, Bhayander (East), Thane.....APPLICANT,

3y AdvocCate :t- N o n e .

Vs,

1. Union of India through its the Secretary, linistry of
Communication, Department of Telecommunitation, Govt.
of E@ﬁ?aadéshékaiioaﬁ- Sahcher Bhaven, New Delhi.l,

2. Chief general Manager, Mahanagar Telephone Nigam Limiteq,
Prabhadevi, Telephone House, Mumbai. veoa. RESPONDENTS,

3y Advocate :t= N o n e

ORDERS BY CIRGLATION

Justice B.N.Singh Neelam, V.C.:~ This R.A. is so preferred

by the respondents of O.A. No. 884 of 2001, so disposed of on
18th Decenber, 2001, by C.A.T.,, Mumbai Bench, under the
provisions of Rule 49 of the Central Administrstive ITribunal
Practice Rygle, 1993, end the R.A, thus, is sent ﬁo this
3ench for orders by circulation by transnitﬁiné the original
reéord of the R.A,, with that oﬁvthe;méin!é;A. 884 of 2001,

and one Misc. App;;catlon alﬁo'so filed in this regard for

‘condonation'dffdéﬁgy'oh'behalf'of the r.espondents ofthe O0A
ﬂinfpréfeffing*é;ﬁ. on the grounds mentioned in the petition.

. Reference is also made to Appendix-IV of the R.A, Rule 1(1)/

I1(a).

Do - The operative portion of the orders so passed

. in the said 0.A. is detailed in R,A, and it is everred therein

- that at the sdmission stage itself the said OA was so disposed
. . : )

\

of with a direction to the concerned respondent to dispose
of the appeal so pending being preferred for revocation of
'suspension of the gpplicant within 30 days from the date of

receipt of thecopy of the said order by passing a speakineg
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that this matter can well be disposed of by circulation and

After perusal of the record, I am convinced

there is no question of posting the matter for any prelimi.
nary hearing. I'rue it is inadvertently petent factuel error
has occured in para-.2 of the orders so psssed in OA 888 of

2001 and it will meet the ends of justice if &t line 3 of

para 2 of the orders so passed in OA 884 of 2001 starting

from { ".......before the Member {Service} Telecom Commission,

s per the

o)

110 001) stands deleted and it so stands deleted
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prayer so made and to that extent only theorders so jo)
in the gaid 0,A, 834 of 2001 stands modified, Sinceé it is
found that the matter can well be disposed of by circulation,

é;‘het thie metter now, ke placedrbefere Hon'ble Smt. Shanta
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f Department of Telecommumicaticny Sanchar Bhavan, wew Delhi.
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! Shastri, Memper (A), for, needful,

(BeNeSin}h Meel gn)
w‘ficencéairman
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